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OPEN CWRT 

CENTRAL AJl'f1INISTRAT IVt: TRIBuNAL 
ALLAHABAD B~tCH : ALLAHABAD 

ORIGINAL APPLICATION NO. 1027/01 

FRIDAY, THIS THC: 29TH DAY OF MARCH, 2003 

HON. MR. JUST IC£ R.R.K.TRIV~DI, VICt: CHAIRMAN 

Nau bat Singh, 
s/g Late Kamal Singh, 
Village Mangla Kaha Peat Nadarai, 
District:- Et ah. • •• ••• Applicant. 

..£ 

(By Adv'3Cate:- S/Shri L.M.Singh 
S.K.Yadav) 

V•rsus 

1. Union or India through Ganaral Managar, 
NGrth ~astern Railuay, 
Garakhpur. 

Diviaienal Railway Managar, 
Nerth east arn Railway, 
lz zat nagar, 
Barailly. • ••••••• R•spond•nta. 

(By Advocate:- Lalji Sinha) 

0 R D £ R ... - - - -
By this O.A under section 19 of Adninistrativ• 

Tribunals Act, 1985, applicant has challenged th• ardar 

~./\ 
dated 15/18-6-2001 (Annsxur• -1) by which• claim •f tha 

applicant rer a ,J pointm•nt haa t>aan rajactad by Ganeral 

Managar. 

2. Th• facts or th• cas• ar• that father er applicant 

lata Kan•l Singh was serving as Technician Grad•-I in 

Narth Eaetarn Railway, Izzatnagar, Bar•illy. H• di•• 

on 2-a-2000 (Ann•xur•-3) at th• age or 56 y•ara. The 
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applicant made application for appointment on compassionate 

ground which has been rejected by the impugmed orde~ 

Resisting the claim of the applicant counter affidavit 

has been filed.Jn para 7 ''· ~! ~ it has been stated that 

Komal Singh died after serving for 35 years
1 

the dependents 

were paid Rs. 301074/- ag terminal benefits and mother 

of the applicant is getting Rsr 2500/- as family 

pension p lus D.A etc. It has also stated that mother 

of the applicant has 10 Bigha agricultural land in 

her name and they have also a four room house as per own 

statement. 

3. The learned ccunsel for the applicant has suanitted 

tha t mother of the applicant has no land in her name. 

c..x..._ "' Today ~supplementary affidavit has been filed1 together 

with a COfY of r e cord of rights (Khatauni) whi~h shows 

\..-h~t~ 
that in Khata number 32 total area of e.l33 a ss~as been 

recorded in mame of Tej Pal Singh, s/o Sarnam Singh, 

Chokhe Lal and K~m Kara1}Daan Sahai, Ram Singh, Hori Lal 

~ 0i~' ~tt 
§iln Bhim Sain_,~unwar Sain, Dharm Pal or Komal Singh 

v-C..-f C9 V'-
fPP tragan , Ram Lal. Tn place of Komal Singh his sons 

Shankar Lal and Charan Singh and his widow have been 
~ . 

substituted. ?:t is submitted that the land ~~ \~ \..f 
negligible area

1
of about one bigha. 

4. The learned counsel for the respondents; however, 

~ 'l"nJ.- .....J--
pl aced befor e [the sta tement of mother of applicant wherein 
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she admitted that she has S.30 Bigha land. This factual r ~ 

./~ -.(. V-.~~l.eg~~ 
respondents aar~O Bigha lan~ven aspect ~hough the 

if it is accepted to be S.30 bigha the total property 

in para 7 of the counter affidavit; 
~ -\ 

suggest that applicant is not in indigent condition~ '°'and -tlilld 

the view taken by the respondents is justified that he is 

not entitled for appointment on compassionate ground~. 

~ 

The fact that mother of applicant possess?agricultural 

land in her name has not been specifically denied aither 

in rejoinder or in supplementary affidavit. 

The o.A has no merit and is accordingly rejected. 

There shall be no order as to costs. 

Vice Chairman 

Madhu/ 


